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Date of Order:

, _ 18-1-1996,
Begweeny

N.Yadafah

++ Applicant

and

1. The General Manager,
Orxdnance Factory Project,
P.O*Eddumailaram, Medak Dist~205,

2, The District Employment Officer,
Medak Dist. Sangareddy. A.P.

Respondcents.

Tor the AppliCant s Mr; P.Naveen Rao, Advocate

For thc kespondents: Mr. NeVe.Ramana,
%X ./Add.CGSC

CORAM:

THE HON'BLE MR.JUSTICE V..JEELADRI RAO : VICE-CHAIMAN

THE HON‘ BLE MR.RARANGARAJAN : MEMBER(ADMN)
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DA 51/96. Dt. of Order:18-1-86,

(Order passed by Hon'ble Justice Shri V.Neeladri
Rap, Vice=Chairman).

The 1§9g19r the Pathsr of the applicant was
acquired for the Ordnance factory Project aﬁ Eadumailaram
in.ﬂadak Distriét. A scheme was evaluated ?ar-prnuiding
jobs inthe saidépruject to the Land Diaplacad Persocnsg or
one of tha depaadents. Acceordingly the namé of the
PR A% A
applicant was sponsuredkpy the employment Exchange for
consideration for the post in Group=0 in thiswﬂrdnance
Project for the vacancies which are reserved fﬁr filling up
by land displaced persons.£n=3386, Tha name of ths appli-
cant vas empanelled for the vacancy ef White uéshar. But
the applicant was not given the said post ag the management
ef this Factary'(Reapandents) had taken a décision te
gntrust the uor# of White Washing to the ca%tractnr. Then
i
the applicant filed OA 1158/91 on the Pile of this Tribunal
praying for a direction to the respondents fu appoint the
applicant in the category of White Washer or in any suitable
post available in the respondent4 factoery. :The same was
dispaosed of by urdef dt «.22=9-93 by giuing a directien te
the respnndanfs to consider the case of the:applicant for

L
any suitable post in Group-D in regard ts tHa vacancy

as
rasarved for Land Displaced Parsocns,/and whan his turn comas

;i/telaxing the ags limit.

see 3.




2 Ths respondents issued two requisitions te the

employment exchange requiring them to aponsorq_the

Lye '
candidates Fnr congidaration for kEGs 1n ragard to the

mumber of uacahcias referred to in the requisition and for
the names of Land Displaced Persons for co%sidsration
for the vacancies in Group-D referred to ié fhe other
fequisition. lt is statad for the applicaét that no call

i
letter was sent to him Wk by the Respondents to either

of the posts.i This O.A. was filed praying?fnr a direc-

tion to the Réspondent No.l to appoint, the! applicant in
v .

the post of Louer Division Clerk or Peon as per his
I -

eligibility or suitability.

Je The case of the applicant e that he is having

educatlonal :
requzslte/quallflcatlons for the post of Lauar Division

Clerk is not challenged by the Raspondenté. The appli-
cant is agad 45 years. The learned counsel Por the ‘Réa=:]

pondents submitted that he was instructed. to state that

there is no special queta in the vacancies in Group-C
IR AT

g R . !

(Lower Division Cletka:iisﬂ in Grcupig) for Land Dis-
placed Parsoﬁs/and hence the agse reléxatign is not given
for land Displaced Personé%ﬂgﬁiiﬁgggh théy toe are being
considered for the post in Group=C if thqy satisfy the
necessary qualifications. It is stated ;hat the mexiks
maximum agse limit ig 25 years for GraupiéiaeLFhe appli-
cant ié'agad 45. years, he is over aged aéd hence a
direction c%nnut be given to Respondent ﬁu.1 to con-
sider the casa of the applicant for Lower Division Clerke

¥+ ' l cesde
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4, As already cbserved, a diracgﬂnn was given by
judgement dt.22-9-93 in OA 1158/91 te consider the case
af the appiicant for any suitable poat in Gguuﬁ-o,

|

by giving age relaxation, as the name of thé applicant
was éponsured by the applicant earliery in gegard to the
vacancies for the Land Displaced Pgrsons/and as he was
salecied far ths post of While Uasher, Gt is stated that
the nams of gha applicant was deleted from Fha:list maiﬁ-
tained by the Employment Exchange and_hancaihié name is
net again spgnsgred by the Employment Excha%ge, It is
stated for the respondents that the age relazation will
be for &be reasonable period and age relaxation cannet

be given Por 10 years or more and as the maximum age

4= for the post of Group-3 is 30 years and as the app li-

)

cant is aged 45 years, his case cannot be considared even

for the post of Pson,

Se It is not in dispute that there is né maximum

~

age limit Lav;egafd~tﬁ“fﬁE§E“TmE_EEﬁ‘U§Lcunéi&ere& on
compasgsionate g;aunds, ﬁanacnnsidaézéégzgzgiE;pendents of
the employeeq uﬁe diges while in sgervice. Réspondent No,.1i
had not brought to our notice any instructiqn or 0.M.

or letter or any statutery provision to thes effact that
there shall be a limit even inregard te the éga rela~
xatisn, Even in the order dt.22=9=%3 in UA€1158/91, the
agas up to uhich:ths age r-iaxation can be givan uas.not

raferred to. Ths scheme was evaluatsd for providing jobs

to Land Displaced Persons and kkasa thus it is to

e
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compensate to some sxtent the @ancome” uhich ﬁ ey had lost.

. I
Anyhouw when ths respundentg‘managemant had qot choesen te

1

: |
Pix any aga up to which age relaxation can bewgrantad,
: |

the mere contention that it is not reasonabls to grant age
| .

rslaxatlon for more than 10 years cannot belheld tenable.

; I
' 6. Hance Respondent No,1 is directed tQ consider the
- i
casa of the applicant for ths vacancies refarrad te in the
P
|
requisition dt +28-8-95 bearing Na.09125/Adm1n/DFPM/95

“Vide (Annexure-III) to the O.A., and if salected, he hagd
‘|.

to be given appointment by giving aga rala§atxun.

7. .. The 0.A. is ordered asccordingly at thé admission

stage itself. No costs./ . |

X (R LRANGARAJAN) (V. NEELADRI RAD)
' Member (A) Vice=C halrman
,K*-a b ] ! |
ahwgmj : : Dated: 18th January, 1995,
: Dictated in Open Court. ‘ )?vwﬂ%
L Deputy Registra(:
avl/ puty gistrar(J)Cc
i
To ]

B B The General Manager, Ordnance Factor Pro ect
P.0C.Eddumailaram, Medak Dist-205, Y lj )

2. The District Empluyment Officer, ) ! ﬂ,
Medak Dist,Sangareddy. A.P. .

3. One copy to Mr., P.Naveen Rao, Advocate, CAT Hyd.
4. One copy to M: .N.V.Ramana, Addl.CGSC.CA% Hyd.
S. O,e copy to Library, CAT.Hyd. !

6. One spare copy. {

pvm. !
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IN THE CEN‘ERAL ADMINIISTRATIVE TRIBUNAL
" HYLERABLLD BENCH AT HYLERABAD

7
THE HON'BLE MR.JUSTICE V.NEELADRI RAQ
VICE CHATRMAN

AND

THE HON' BJJE MR.R.RANGARAJAN : M{a)

Dated: \§- | -1996

. ORDER/JUIGMENT

M.A/R.A./C.a.No.

. iu
0.A.No. 5 C\Q

TvoNO. (.‘V.poNOo . .)

Admitted and Interlm dlreCthDS

issued.
5 Allowgd. .
Disposed of with directions
Dismiksed. _
_I . " . -. DismiJssed as Withdrawn.
L ‘ -Dis ssed for default
:I".I L . : . . ..‘
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